
OA No. 61/95/2021 Kewal Krishan   vs.  U.T. of J&K and others 

CENTRAL ADMINISTRATIVE TRIBUNAL 
JAMMU BENCH, JAMMU 

Hearing through video conferencing 

 
O.A./61/0095/2021 

 

This the 24th day of March, 2021 

 

HON’BLE MR. RAKESH SAGAR JAIN, MEMBER (J) 
HON’BLE MR. ANAND MATHUR, MEMBER (A) 

 
 

1. Kewal Krishan s/o late Kan Chand, r/o Old Post Office, Street 
Ward No.6, Udhampur.  

2. Om Parkash s/o late Sh. Krishan Chand, r/o village Bassan, 
Tehsil & Distt. Udhampur.  

.......................Applicants 

 
(Advocate: Mr. K.Nirmal Kotwal  ) 

 
Versus 

 
1. Union Territory of J & K through Commissioner/Secretary, 

Power Development Department, Govt. of UT Civil Sectt., 
Srinagar/Jammu.  

2. Chief Engineer, EM&RE Wing, Jammu.  
3. Executive Engineer, Generation Division, PDC, Udhampur.  
4. Accountant General, Canala Road, Rajpura, Jammu.  

 
(By Advocate : Mr. Amit Gupta).  

...................Respondents 
 

 
O R D E R [O R A L] 

 
Hon’ble Mr. Rakesh Sagar Jain,  Member (J) 
 
  Two applicants have filed the present petition for 

directing the respondents to remove the pay anomaly and re-fix  

their pay at par with Daljit Singh, Junior Assistant working in PLCC 
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division, Udhampur.  The learned counsel for the applicants has filed a 

Misc. Application No.61/542/2021 for disposal of the OA by treating the 

OA as representation.    

2.  Learned counsel for the applicants submits that the 

applicants would be satisfied if direction is given to the respondents 

to treat the OA as  representation of the applicants by passing a 

reasoned and speaking order in a time bound manner.    

3.  Mr. Amit Gupta, Additional Advocate General states that 

he has no objection to the disposal of the OA.   

4. Looking to the arguments of learned counsel for the 

applicants, the O.A. is disposed of with a direction to respondent 

no.2 to treat the OA as representation and  decide the same  by 

passing a reasoned and speaking order in accordance with rules 

within a period of two  months from the date of receipt of a certified 

copy of this order.   

5. It is made clear that we have not expressed any opinion on 

merits of the case while disposing of the present OA. 

 

 (ANAND MATHUR) (RAKESH SAGAR JAIN) 
   MEMBER (A) MEMBER (J) 
 
kks 


